
O.A. N o.- 20 of 2011, 

	

og. 1 Prad-;an........ 	...... 	 Cant 

II'mon oflndla& 

Order dated: ' 21,510.2011 

V4 

llo-ji'ble 'O"lui C,R-Molla atTa, Nlember f Adnin.' 

lloif'bie 	A. K. Patnak, Nlembe-r0lildl.) 

He ard 	N.R.Routrav, Ld. Comisel for the 

app)lcanl and- I'Mir. ).K.(.,)jha-, 1-d. Standing C(xvisel 

appearing for the Respon-dent-Railways, on Nidhom a copy of 

N 

j.A. 

2. 	 BY fil~ig the Present 	the app~cant has 

madefollovy-Ing 

"I'l To direct the re-spondents to grmt 2"e' 

fmancial upgradation w.e.f. 01.10.1999 

in scale of R-S. 'If)50-4'T9CV- w-Wer ACP 

Scheme by extcnd-~ig be-nefit of ord.er  

d4ed 17,05.2011 wider Amwxure-A)8. 

11) -knd pay the differential xTear salary 

	

R-) r the 	retrospective 	pefiod 	of 

III`) 'kild, pay til-te differontlal DCR.G, J 
Conim-aled vattic of pensiop, licave salary 

- ' 
	

j 
and arrear pi.-m4on with 129"9 ll'iterest." 

Ld. COVIISCI f(IT' the ap 	 it . plicant subm" s, that 

v 	.,'!at' 	I , wit-a mg, us gn.evance, the- applica-till. 111-as also filed 



represep-L-Itioll ~qde Amiexure-A,17 dalxd 05.04.2011 before 

Res--pondent No,3, which isstil! pendinp, 

4, 	Having heard Ld. Counsel for the partie's, we, at 

this 4- age, M.thout ente-T uiig -into the meri of the c,&se, deem C% 	 nt 

it. proper to send the case btfore the ec-mipetent authority to 

take a devISR-m first on. the representation. As agreed to by 

	

t 	I Counsel for the parties, we direct Resq)ondent No. 3 lie LL 

to consider Ohe Tepresc-litation and p;i,.~s a reasoned order 

withni 60 days from the date of rcce, t (1, Ip 	~ J* copy of flus order, 

S. 	
III case, thc- c0llftPetent autlicm-tv finds that the 

clamis of the applicant are adnus.31- ble then the same should 

'be TeleaSed within another 90 da~rs, 

	

6 	 WAII the 4bove obsen7ahon wid direction, the 

(--).A, stands disposed of 

	

7. 	 Sendcopy of flus order, along with copy of the 

O.A., to Respondent Nos. 2, 3, 4 and Sby "DastP at the cost 

of the applicant. Ld. Couns6l fior the applicant uiidert~r-s to 

dep(--~'Slft the. Cost. olfDas7ti, 

	

S. 	Free copies of th-v-, order be handed over to the 

Ld. Counsel appc~Mng to r the pxtIes, 

\9~W-6- 
ME-M-BYR(judl) 

4 

RJI- 


